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(c) regulating the manner in which ana the PEiposes for 
which persons may be associated with the Board under \section 
11; 

(d) determining the terms and conditions of service of 
t h ~  inembers of advisory committees, of persons associated with 

C t  the.%~oa& qndei, section 11 and of all officers appointed by the 
i t  Board. 
! 

1 .- THE INDIAN COTTON CESS CAMENDMENT) '- 3 
. ACT, 1956 

, ACT NO. 5c OF 1956 

An Act hither to amend the Indian Cottoil Cess Act, 1923. 
1 

[ I  4th  September, 19561 

BE it enacted by Parliament in the Seventh Year of the Republic 
of India as follows: -' 

1. (I) This Act may be called the Indian Cotton Cess (Amend- Short titlc 

ment) Act, 1956. and com- 
mencement. 

(2) It shall come into force on such date as the Central Govern- 
ment may, by notification 'in the Official Gazette, appoint. 

2, In section 2 of the Indian Cotton Cess Act, 1923 (hereinafter Amendxncet 
14 of ~ g z ? .  .referred to as the principal AC~),-- gf section 2. 

(a) after clause (d), the fallow4ng clause shall be inserted, - I 

namely : - 
"(dd) 'managin~~agent '  has the meanfng assigned to it 

in the Companies Act, 1956;"; and 
I of 1956. 

(b) after clause (e), the following clause shall be inserted, 
namely : - 

"(ee) 'occupier', in relation to a mill, means the person 
who has ultimate control over the affairs of the mill, and 
where the said eflairs are entrusted to a managing agent, 
siich agent shall be deemed to be the occupier of the mill;". 

3. For section 4 of the principal Act, the following section shall Substitution 
be substituted, namely : - of new sec- 

tion for 
section 4. 

"4. The Central Government shall cause to be constituted Constitution 
a Committee to be called the Indian Central Cotton Committee ~ ~ n t r ~ ~ $ ~  

consisting of the following members, namely:- ton Commit- 
tee 

(i) the Vice-President of the Indian Council of Agri- 
cultural. Research; 
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(ii) the Agricultural Commissioner with the Government 
of India; -, 

\ 

- (iii) two persons to be nominated by the Central Gov- 
ernment to represent that Government; 

( v )  three persons of whom two shall be elected by the 
members of the House of the People from among themselves 
and one shall be elected by the members of the Council of 
States from among themselves; 

(vi) to be nominated by the Central 

k ~ovkrnment  in consultation with the State Governments 

g concerned to represent the cotton growers, of whom five 
shall be naminated from each of the States of Bombay and 

(vii) eight persons to be nominated, respectively, by the 
East India Cotton Association, the Bombay Millowners' 
Association, the Bombay Chamber of Commerce, the Indian 
Merchants' Chamber, Bombay, the Ahmedabad Millowners' 
Association, the Tuticorin Chamber of Commerce, the Upper 
India Chamber of Commerce and the Empire Cotton Growing 
Corporation; 

4, 

(viii) four persons to be, nominated by the Central Gov- 
ernment to represent the cotton manufacturing or cctton 
ginning industry, of whom two shall be nominated to 
represent the industry in the State of Madhya Pradesh, one 
to represent the industry in the State of Madras and one tn 
represent the industry in the State of Punjab; 

P 
t 

( ix)  one person having knowledge of co-operative bank- 
%+ 

k[ 
jng to be nominated by the Central Government; an? - 
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( x i  such 'additional memb-ers, not exceeding six, as  the q 

Central Government may, by notification in the 'OPlicial 
~ a z e t t e ,  appoint: 

/ 

Provided that if within the period prescribed in this behalf, 
any authority specified indthis section fails to nominate a person, 
the Central Government may itself appoint a member to fill the , 
vacancy.". 

4. In  sections 6, 7, 9 and 10 of the principal Act, for the word Ainendmeot 1 
"owner" wherever it occurs, the word "occupier" shall be substituted. 0: ,, 'y:~;~ I 

10. t 
I 

5. The Committee to be constituted under section 4 of the prin- Transition 
cipal Act, as amended hereby, may be constituted at any time after peT c:%$ 
the passing of this Act and before' its commencement, but the tullon to 

Committee as so constituted shall not begin to function till the com- ~ ~ ~ o ~ n s t i -  
mencement of this Act and on such commencement the term of office 
of the members of the Committee then existing shall expire. 

ARRANGEMENT OF SECTIONS / 

SECTIONS 

1. Short title and commencement. 
2. Declaration of the Indian Institute of Technology 

(Kharagpur) as an institution of national importance. .. 
3. Definitions. 

4. Incorporation. 
5. Trensfer of service of existing employees of the Indian 

Institute of Technology at Kharagpur. 

6. Powers of the Inslitute. 

7. Institute to be open to all races, creeds and classes. 

8. Teaching at the Institute. 
9. 'Visitor. 

10. ' Authorities of the Institute. 

11. . The Board. 
\ * 
\ 12. Term of office of, and vacancies among members of the 

~ 'oa rd .  


